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e faeett, 6 awET, 2025

H. . TH-1/001(05)/2024-Fr==et.—ETe. AT (AT & fAvm) sifarf=aw, 1990
(1990 =T 25) T & 11 F¥ IT-LTT (1), (2) T (5) F ATT Tf3T 41=T 33, FT IT-LTT (2) F G (), ()
3T () BT YT ARRAT T AN Fed g0 A9, %% a9 & 939 AqHIET & 919, Tagil Meteed
fF = s9mar g, T —
1. wferg ofids sfic wrow: (1) =7 faasi & “smme st # sfafAgiead /1 T aeawrt fE=rar sie
THTT ATCAT o ATARTIAT ST FHATIAT o (o70 THTL TTLAT (AT STET0T f99r) a=rerfa wierar e,
2025” #gl ST 9T 2.

(2) T TSI § 3ok SahTere T T & F0g g,

2. JETT Tt (e v A srfarfea, 1990 i amer 11 7 swamr (1), (2) #@% (5) ¥ Afde
SfEraRTRAT 3T FHATRAT ¥ qaratd & forw Feferfera sima oy grft,-
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(F) Frelt o I & feft 3w g & sorer g arelt v aaeta ket & g@dfea fier I o
FHATAT 6 I ATVET FIATq, THA AT | TAHIRAET wET TR FHATRAT AT T TIAT
FHATRAT & 1= e BT ST,

(@) TF TY H IO g arert et agreta ffRet i fiew I § arr =it i ar afort F S
I Fefer 5T F T §, SfEee T ST,

@) = FAfFEEt ¥ siata = Riteat #1 sfese i ST 3 a6, 98 gRfea G s & s\
AT o Foreft ot sFe=mey = sfeee et e s ot afafRgieea g si=rhet o T o fear
TR T AT ST ST 92 e I H A0 37 [F777, I8 WS TAF Satdd =il (rAid qrara/
FEET ST/ A SAeiTta/ e t) ® @Ry ge;

() FwHETET i et AT F gy worw au F forg ffmrt i e g siw sfese Rt
Tatera faartir g afafEt F s & Afeed = B s,

() T e ug o foro e et sfaasft ofvar e & siata s aret fiet =, gefaq 1
o TorT Faterd TLreT § Iehl Hive & AT, AT AT & 9T HHATAT FIT 9T ST,

() TR & forg RRRAT & START 6t 39 Raia agfa, RfTE a7 2025 & ar] grft, 59 /et
H qEadi (e aut & o Ganta a@efa atafaat o6 3% s 981 g2 8, UHT dfad e miT
TRt gEtaat & o oft T8 9@fa AT ST 29 ATIEEAT F I " 0@ A AR
RIS AT T FHIEAT AT T ST, ST

(®) =4 RAEIE F AT | 9G¥ 92 ST a8 #, AT AT F TR ATl ST FHAT
st \ifafere e, Wt e sfw F1iHE va wieveror oramT % oy Renfadernt & o @ ofiw ==
=T o SrqaTe, Ieht ARSAT GAT 1 AT F FATT TET STTUAT.

ST AT FHFAT, FOL AR SLqH
[Fr=TTa=-111/4/3197./451/2025-26]

PRASAR BHARATI
(Broadcasting Corporation of India)
NOTIFICATION
New Delhi, the 6th November, 2025

F. No. M-1/001(05)/2024-PBRB.—In exercise of the powers conferred by clauses (c), (d) and (i) of
sub-section (2) of section 33, read with sub-sections (1), (2) and (5) of section 11 of the Prasar Bharati (Broadcasting
Corporation of India) Act, 1990 (25 of 1990), the Corporation with the prior approval of the Central Government,
hereby makes the following regulations,namely:—

1. Short title and commencement: (1) These regulations may be called the Prasar Bharati (Broadcasting
Corporation of India) procedure for promotion of Government employees on deemed deputation to the Prasar Bharati
and the officers and employees of the Prasar Bharati Regulations, 2025.

p(2) They shall come into force on the date of their publication in the Official Gazette.

2. Following procedure for promotion shall be applicable to the officers and employees referred to in sub-sections
(1), (2) and (5) of the section 11 of the Prasar Bharati (Broadcasting Corporation of India) Act,1990,—

(a) departmental promotion vacancies arising in a particular year in any grade, shall be earmarked between the two
categories of employees i.e., Government employees on deemed deputation to the Prasar Bharati and Prasar Bharati
employees, in the respective feeder grades;
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(b) departmental promotion vacancies arising in a year shall be earmarked between the two categories of eligible
employees in the feeder grade, in proportion to their respective numbers;

(c) earmarking and utilising these vacancies under these regulations, it shall be ensured that no Prasar Bharati
employee is promoted against earmarked vacancies before the consideration of all Government employees on
deemed deputation who entered the feeder grade earlier and vice versa,this principle shall apply within each
respective category (i.e. General/ Scheduled Castes/ Scheduled Tribes /Persons with Disability);

(d) total number of vacancies and the earmarked vacancies for each year, corresponding to the respective
categories of employees, shall be duly recorded in the minutes of the concerned Departmental Promotion
Committees;

(e) vacancies falling under the Limited Departmental Competitive Examination quota for a particular post, shall
be filled from both categories of eligible employees, as per their merit in such exam for the respective post;

(f) method of utilisation of vacancies for promotions, as described above, shall be applicable from the vacancy
year 2025 onwards, in cases where Departmental Promotion Committees for earlier vacancy years have not yet
been held, this method shall also be followed for such pending Departmental Promotion Committees, if
Departmental Promotion Committees conducted prior to the issue of this notification shall not be reviewed; and

(g) Dbefore and after promotion through these regulations, officers and employees of both categories shall continue
to be governed by their respective statutory provisions, recruitment rules and Department of Personnel and
Training guidelines as applicable to them and their seniority lists shall be maintained separately, in accordance with
these regulations.

SANJEEV KUMAR SAXENA, Addl. Director General
[ADVT.-111/4/Exty./451/2025-26]
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